
Monday and collecled information 
about tbe acti~ities 01 Fatber Ferrer. 
He said tbat he bas detailed infor-
mation about how much money Father 
Ferrer has paid to some of the MPs 
to belp him to pt the e&teosion order. 
He also said that he is loing to inform 
the Preaident of India about this and 
demand that the President should look 
into the activities of these Members of 
Parliament". 
This report refers to two months' 

extension granted to Fa.tber Ferrer to 
stay in India as announced by the hon. 
Home Minister in Parliament on 22nd 
April, 1968. 

Several Members of Parliameot be-
lonling to various parties had made 
representations both to the Prime Minister 
and the Home Minister. The allegation 
tbat some Members of Parliament took 
casb from Father Ferrer to belp him to 
let the extension oraer is not only Jibellous 
but also a breach of privilege and con-
tempt of this House. In violating tbe 
priYil* of tfl. Members of this Houae· 
nre Editor, IIIe P"bllsber and the Prepriefor 
of the MQIrrmI.htrtJ Time.r have IIOn.pitft 
with Mr. B. V. Pranjpe ~ Jl!'olllillntly 
publishing this news. 

I. therefore, request that the ma.tter be 
referred to tbe Privillelles Committee for 
detailed investilllltion in respect of all 
these persons and report by the beginning 
of the next session of the Lok Sabba. 

MR. SPEAKER: I do not think 
there is any difference of opinion on this. 
It is a very seriOllS allegation. I think 
there need be no furtber dl.cussion. We 
straightway refer it to the Privileges 
COIIIIIIittee 10 tbal the COlIRIIittee may look 
iIIf& it. All sides of t·1Ie House are 
aoceepIiIIg it. 

RE. QUESTION OF PlUVILEGE. 

srnu DHIRESWAR KALITA ro,e-

MR. SPEAKER: Normally, eit;ler 
privn... iillll'll Dr IOmath. iii raised in 
I'II~ IkIlJlle. 1 am allo",illl· II. A number 
of MrmlNlr& raiHcl a"ut dIia· tbat tbe 
mallltr BlIoull:l; lie referred to tile Privileges 
£iJaJllJit.... "IIIi.· _ nlRlIed to me day 

before y..,d.y. V_rday, I satisfied 
myself that u.r. iI rea», __ substance 
in it and today I allowed it. 

Now, he", is a 'rieJId who writes to 
me just now, at 12.05 m., sarina. "I want 
to raise a rna tier of privilege at tbe zero 
hour". Where Is the zero hour? Let 
the Rules be amended. Let us bave the 
zero hour. Yon wit! be precise and have 
it. I want to 0II1y say, Mr. Kalila, that 
yllu can certainly come and lell me. At 
least you shcllrld have taked fire troulile of 
telling !lie af 10-30 A.M., _ at t2-OS hrs., 
juSI now. You write to me. Tomorrow, 
let us Bee if there is an,thillg. I Aball 
certainly regularise it. TIre hon. Membe" 
h&ve a rilJbt to raile it. AM that I want iB 
ta Rgulariae It. Tllat is all. 

SHRI 
(Gaub.ti) : 

DHlRESWAR 
JiIIIt one mi_. 

KALITA 

111&. SPEAKER: No please; not 
even ODe minule. You wrlle to _. oat 
at. 12.05 hra, a lillie earlier so Ihat I can 
caasiller iL 

11.ZJ .... 

PId'ER.& LAID ON THE TABLE 

An_1 Report or the "indDlhlll 
callies Limited .ad Goyerameat 

Ruiewo.-

nm MINISTER OF STATE IN THE 
MINISTRY OF lND'USTRIAL DEVELOP-
MI!HT AND COMPANY AFFAIRS (SHRI 
RA:GBUN" TI'f REDon: On behalf of 
Sflrl F. A. Ahmed, I ber to lay on the 
Table a copy each of tfle following papers 
..... IUb-HCtiaa (1) of .ection 6'J9A of 
tile CGaIpaaicIo Act, 1956 :-

f1) Review by fhe Government on 
the workiol of tbe Hindustan 
Call .... Lialitad,. for the year 1966-
fD. ~"/IJud I" Li6_y. See, No. 
LT-1198/Wf]. 

(2) Anonal Report of the Hindustao 
Csbier timited, far the year 1966-
67 afoft, .,11fr the Audited Accounts 
sad dre ~D__ of tfle Comp-
"",,Ier UIt Auditat General there-
on. [n-d ;11 f.ibrr1,y. See. No. 
L'l-l HII/_]. 


